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DEPARTMENT OF LAW, JUSTICE & LEGISLATIVE AFFAIRS
NOTIFICATION

Delhi, the 28h February, 2005

No. F, 14/(10)/LA-2003/Pt. File/77. —The lollowing Act of (he Lepislative Assembly of the National Capital
Territory of Delhi received Lhe assent of1he President of India on 15th Fcbm:m 2005 and is hereby publ:shcd for gencral

inforrnation —
“THE DELHI MOTOR VEHICLES TAXATION (AMENDMEN’I} ACT, 2004 (DELHI ACT 4 OF 2005)

(As passed by the Legislative Asscmbly of the National Capital Territory of Delhi on the 16th Decembper, 2004.) _
{31h February, 2003)

An Acl further to amend the Delhi Motor Vehicles Taxation Act, 1962, _

dc it cnacled by the Legislutive Assemnbiy of the iNidionai Capital Teeritory of Delli in il Fifty-[ifih year of the
Republic of India as follmys .—-

1. Short title, extent and commencement.-——(1) This Act may be called the Delhi Motor Vehicles Taxation
(Awmendiienty Act, 2004,

(2) 1L extends to the whole of the National Capllal Terrtory of Delhi.

(3) It shiall comne into force on such d.ilc asthe Leiutenant Govcmor of the Nal:onal Capll:ll Territory of Delhi may,
by notification in the Official Gazeue, appoint.

2. General—Thronghout the Delhi Motor Vehicles Taxation Act, 1962 (hercinafter referred (o as "the principal
Act™),—
() for the word “Administralor”, wherever it cecurs, the word "Government” with is grammalical variations

shall be substitutced;
(1} [orthe words and Rgures “Motor Vehicles Acy, 149397 or “Molor Vehicles Act, 1939 (4 o 1939, whercrver
Lhey occurs, the words and figures® ‘Motor Vehicles Act, 1988 or “Motor Vehicles Acl, 1988 (390l 1YX8)"

shall respectively be substituted:
(iii} for the words ™ Union Territory of Delhi™, the words " National Capital Territory of Trellii™ shall be substituted.
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3. Amendment of section 2—In section 2 of the principal Act—
() forclause (a), the following clause shall be substituted, namely -
“(a) "Delhi’ means the National Capitat Territory of Delhi™; .
@iy for clause (b), the following clause shall be substituted. namely ==

“@®) 'Governinent” means the Licutenant Govenor of the Wational Capital Territory of Delhi appointed by
the President under article 239 and designated as soch under article 239AA of the Coastitution.”.

4. Amendmcent of scction 3.—In section 3 of the principal Act,—

1} insub-section (1)—
{a) for the words and figures “Delhi Mator Vehicles Taxation (Amendment) Act, 1989", the words and
figurcs "Delhi Motor Vehicles Taxation (Amendment) Act, 2004 shall bcsubsumlcd
(b) inclause (b), for sub-clause (ii), the following shall be substituled, namely ;—

“(i) 1he same have been carlier registered in Delhi or in any other state, then having regard to the
manth of their first registration in Delhi or, as the case may be, in that other State, a one time tx
which shall be equal 1o the amount specified in column (2) of Part B of Schedule I, minos the

proportianalc amount at one-tenth of the tax so calculated for each completed year {tom the

month of first registration of motor vchicle;™;
{c} after the proviso, (he fol Iowinlg provisa shall be inserted, namely :—
“Provided further that the Government may, by notification in the Oficial Gazette, change from time lo
tme, the description of motor vehicles in colunin (1 of Part B of Schedule L7,
() forsub-section (2}, the following shall be subslituted, namealy —

“(2) The Goverament may, by notification in the official Gazette, increase or, as the casc may be,
decrcase from Lime 1o time, the rate Spetlﬁed in Schedule ] in relation o any molor vehickes ;
Provided that any such ircrease or, as the case may be, decrease shall not applyr in respectof a
motor vehicle specified in Part B of the said Schedulc on which one ime tax has been levied and
collected."

5. Amendment of section 4.—In section 4 of the principal Act, in sub-section (2), for clause (b), the following shall

be substitited, ramely ;—

“(b) where such vchicle is described in Part B of Schedule 1, 2 onc time tax at the amount specificd in the
corresponding entry ia column (2) in the said Part or, as the case may be, the amount speeified in sub-

clause (ii) of clause (b) of sub-section (1) of scction 3",

6. Amendment of section §.—In section 8 of the Principal Act, for the words, figures and brackets “Chapicr VAL
of the Motor Vehicles Act, 1932 (4 of 1939)", the words figures and brackels “Chapter X1 of theMotor Vehicles Acl, 1988

{59 of 1988)" shall be substituted.
7. Amendraent of section 10.—In scction 10 of the principai Act,—
(1} insub-section {1}, for clause (), the [@lfowing shall be substituted, namely :—

“(b) in acase where paymenl of tax has been made in accordance with clause (b) of sub-section (2) of
section 4, at the raies spocified in Part B of Schedule I or, as thecase may be, sub-clause (ii) of clausc
(b) of sub-section (1) of scclion 3."; :

{iny in sub-section (2), for clause (bj, the foliowing shal{ be substituted, namely :—

“(b) in acase where paymentof tax has been made in accordance with clause (b of sub-section (2) of
section 4, at the rales specificd in Pant B of Scheduice I or, as the casc may be, sub—clausc (ii) of clause

(b) of sub-section (1) of section 3.

@iy in sub-soction (3), aftcr the word “increased” and before the words “by”. the words “or, as the case maybe,
decreased™ shall be inserted. .

8. Amendment of secrion 21.—In section 2{ of the principal Act, fur the wards “Mapgistrate of mc sccond class”,
the words “Mctropolitan Magistrate™ shall be substituted.
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9. Amendment of section 23.—In section 23 of the principal Act for sub-section {3}, the foilawing shail be
ubstituted, namely :—

“(3) Every sule made under this section and every notification issued under sub-scction (2) of Scction 3, and

sub-section (3) of Section 10 shall be [aid, as soon as may be, afier it is made or issued, before the House
of the Legistative Assembly of the Nationa! Capital Temritary of Delld whilc it is in scssion for a total period
of thiny days which may be comprised in one session of in 1wo oT more suceessive sessions, ard if, before
the cxpiry of the session immediately following the session or the successive sessions aforesaid, the
Hause agrees in making any modification in the rule or notification or the House agress that the rule should
nol be made or the notificition should not be issued, the e or notification shatl thereafler have effect
only in such modified form or be of no effect, as the case may be; so, however, thal any such modification
or annulment shaii be without prejudice to the validity of anything previousiy clcme under (hat rule or

notification.”
10. Amendment of Schedule L—In Schedule ] of the Principal Act,—

M forPan B, the following shall be substituled, namely .—

“PART
Jeseription of Motor Velucles Amoun{
M - - @ -
' Rupces

4droup A.-Motor vehicles fitted solely with pneumatic
yres—
I Motor vehicles costing up (o rupees four lakh cach. Tow per cent of the cosl Price.
2 Motor vehicles costing more than rupecs four fakh ~ Four per cent of the cost price.
cach. _
Explanation.—For the purpose of above calculation, the expression “cosi price” shall mean—
(3) inthe case of motor vchicles manulfaciured in India, the basic manufaculring cosl and cxcise duty pl vs
sales tax without allowing any cash or trade discount; and

(b} inihecase ofimpored motor vehicles, the price shown in the Bill of Entry and shall be inclusive of customs
duty, sales tax or any other levy, as may be applicable. Additional tax payablc in redpect of vehicles il such

vehicles are used for drawing trailers— .
{@) Forcach uvailer the registered unjaden weiglt of Onc thousand cight hundred forty only.
. ‘which does nof exceed one tonne

(b)) Foreach trailer the registered untaden weight of - Three thousand gix hundred sixty fivc only.

which exceed one tonne. : ‘

Provided thal two or more vehicles shall not be chargeable under this item in respect of the same Lrailer,
Group B.—Motor vehicles other than those fitted ~ The amoun! shown in Group A of this Part plus ﬁﬁy per
solely with pncumatic tyres. cent thereof.”;

(ii) Part C shall be omitted.

11. Oinissiun of Schedule 1A and Schedule IB.—The Schedule IA and Schedule IB eof the principal Act shallbe -

omitfed '
V. K. BANSAL, Jt. Secy:
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